IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

b
O.A. 520/95, Dt, of Decisien 3 14~08-96,
Abdul Rauf : +«+ Applicant.

Ve

1. The Gevt. of India, Rep. by
its Secretary, Dept. ef Atemic
Epergy, New Delhi,

2, The administretive Officer,
NFC gt Hyderabad, ECIL Pest, «+ Respendents,

Ceunsel for the Applicant s Mr, Ch. Janardhan Reddy

Ceunsel fer the Respendents 3 Mr. V;Rijemard Rae fer
m. H.V._Rmanl. Addl,0GsC,

CORAM
THE HON*BLE SHRI R, RANGARAJAN : MEMBER (ADMN,)
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ORDER

Oral Order (Per Hon'ble Shri R.Rangarajan, Member (Admn.)

None for the applicant. Heard Mr.V.Rajeswara Rae,

for Mr.N,V.Ramana, learned ceunseﬂ for the respondents.

2, The applicant in this OA-is the sen of one Mr.Md.
Abdul Ghani. It is stated that a land measuring 0.19 guntas
in survey Ne,73/2, 73/3 in Mallapyr Village, Uppal Mandal,
R.R,.District vas acquired fer the.  purpose of construction

of NFC Unit.

3. The applicant now $iled this OA praying for a
direction to the respondents to appoint him in the last grade

service (Class-IV) under the Land lesers’ categery.

4. A reply hffidavit has been filed in this connection.
There are 4 main contentions te be noted frem this reply.

They are i)} the said land measuriné 0.19 guntas in Survey.
Ne.73/2, 73/3 in Mallapur Village, Uppal Mandal, R.R,District
was ewned by three persons viz., Mr.Md.Abdul Ghani (father of
the applicant%, Mr.Md.Jahangir apd Smt. Laxmakka jointly. Hence
the land take? over by NFC beleng te 3 pexsens and either ene
the land loosér er his neminee are enlyijiﬁgible for appeintment
.gainst the lgnd leesers queta. ?) My, Md.Jahangir nephew eof
Mr.Md.Abdul Ghani whe 18 a joint holder of the abeve said land
was appointed against the land leesem queta. Having made one
appeintment fn the land loosers'qupta ne further appointment

is permitted. 3) There is ne scﬁeme in NFC fer providing jeb
for land leesers, Hewever ip erder te metigate hardship te
land leesers the department teek a lenient view te prcvide.job
te ene of the land leeser er his wards. 4) The applicant waé
12 years old at the time of the;acquiaition ef the land aﬁd-he

attained majerity in the yeasr 1?86. He applied for a jeb
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under the land loesers queta in 1992 i.e., 6 years after
he became gajoqt He £iled this OA en 17-4-95 j.e,, 9 years
after he became majer, Hence the;OA is barred by &elay and
|

laches, \
|

5. Re rejeinder has been filed in this OA. Hence,

it &m has to bé held that the facts mentioned in the reply

is te he accep%ed without apy resgrvation. It has been stated
that the land measuring 0-19 guntas in the Survey Ne.73/2,73/3

\
in Mallapur Village, Uppal Mandal, R.R,District was jeintly

owned by threelpersons viz., Mr.Md.Abdul Ghani (father ef the
applicant), Mr# Md.Jahangir (nephéw of the applicant) and

Emt. Laxmakka. As Hr.Md.JahangirL nephew of the applicant

has been alreaby given a jeb the 'applicant new cannot ask

for jeb fer h#m as‘;gé only ene member frem the land looserﬁyﬁkh
can be appeinted. This ebligatien theugh do net previded,

in a scheme, égs implemented in goed faith by'the respondents

toe mbtigate tﬁe hardship of the land leoosers, Hence the applicant

en this scorelcannmt_claim employment to him,

6. The +pplicant sheuld have appreached this Tribunal

when he became major in the year'1986. For some inexplicable
|

reason he ygited till 1995 hence the applicatien has te be

rejected on t#e basis of laches alse.

7 In qﬁew of the above, ﬁhe OA is Adismissed a&s having

ne merit. Ne cests,

)
\

- (R. Rangarajap) :
Member (Admn. y g
I }}Hiw a%a
Datéd 3 Th: 14th_August 1996, Doy
“(Dictated in Open CourtT il sy
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Tﬁe Seeretary, Department of Atoqie Enmergy, Gevt. ef Imdis,
New Delhi. .

The Adminiétrative Offiecer, NFC ECIL Pest, Hyderabad,
One copy t? sri. ch., Jamardhan Reddy, advecate, CAT, Myd.
One eepy te Sri, N.V.Ramana, Addl, CGSC, CAT, Hyd.

One aeopy ﬁo Library. CAT, Hyd.

Ome ifare;copy.
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